
t1l

::_1=- S:-=:_ = , -- =ORl,l NO 143

HrGH COURT FORM NO (J) 13

troi'm cf orCer S^eet

DISTRICT:- BONGAIGAON

COURT OF THE CIVIL JUDGE, BONGAiGAON

PRESENT:- Aklima Begum, A.J.S

Miscff) case no 38l2OLg (M.S Case No 09 OF 2016)

smt. santosh Devi sharma vs Md Abu Hussain and others

SI

No Date Order or other Proceeding
Signature

29.LO.202
1

The petitioner and opposite parties are represented by their

engaged counsel.

Today the petitioner has filed a petition bearing no 1005/2021

under Order 23 Rule 1 read with section 151 C.p.C and prayed

for allowing her to withdraw the case. It has been stated

during pendency of the suit , defendants tried to alienate the

suit property for which this case was filed. But 2 years have

been lapsed and it appears to petitioner that opposite parties

have not proceeded further with their intention to alienate

the suit propefi in question as such the petitioner is not

willing to proceed with the case. And intends to withdraw the

same. No leave is sought by petitioner for filing fresh case.

The above petition bearing no 1005i2021 bears the signature

of petitioner as well as her engaged counsel.

Today I have heard the petitioner who has submitted that she

is not willing to proceed with the case and prayed for

allowing her to withdraw the same unconditionally. It is also

submitted that no one had forced them to withdraw the case,

I have also heard the learned counsel for the opposite parties.

Record reveals that this case was filed by petitioner under
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Order 38 Rule 5 read with secilon 151 C.p.C seeking

attachment of schedule property before judgment. But since

the petitioner herself is not willing to proceed with the case

as such this court is of the opinion that if the case is withdrawn

without a leave to file fresh case neither pafi will be

prejudiced . Considering all, the prayer of the petitioner for

withdrawal of case without any leave is allowed.

This case is disposed of accordingly on withdrawal without

any leave.

Given under my hand and seal of this Court on this 29th day

of October 2027 at Bongaigaon,
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